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by bringing  them  on  par with  similar 

ranking offcials in other services; and 

(d) if not, the reasons therfor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AN PENSIONS AND THE 

MINISTER OF STATE IN THE MINISTRY 

OF FINANCE (BANKING, REVENUE AND 

INSURANCE) (SHRI R. JANARTHANAN): 

(a) Assistants' grade is one of the four grades 

of the Central Secretariat Service (CSS), 

namely, the Selection Grade, Grade I, Section 

Officer, and Assistants. 

(b) to (d) Representations have been 

received from the CSS Forum etc. for granting 

to the Assistants the pay scale of Ri. 6500—

10500/ corresponding to the pre-revised pay 

scale of Rs. 2000—320(y-, on the analogy of 

similarly situated officials of some other 

Services. The demand for the aforesaid pre-

revised pay scale was not recommended by 

the Fifth Central Pay Commission. At present, 

there is no proposal under consideration to 

revise the pay scale of Rs. 5500—9000^- 

sanctioned for the Assistants on the recom-

mendations of the Pay Commission. 
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Travelling Allowance and LTC Facilities 

For Pensioners 

3306. SHRI S. NIRAIKULATHAN:             
SHRI. P. PRABHAKAR REDDY: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that pensioners have 

been representing at the various for a for the 

grant of Medical allowance. Travelling 

allowance and also LTC once in two years 

like the in-service officers to enable them to 

discharge their pressing obligations; 

(b) if so, whether Government would 

consider these demands sympathetically so 

that the senior citizens are not left in the 

woods at the fag end of their lives; and 

(c) whether Government would extend this 

facility to the retired employees during the 

current financial year itself as a bonus during 

the golden jubilee year? 
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THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC , 

GRIEVANCES AN PENSIONS AND THE 

MINISTER OF STATE IN THE MINISTRY 

OF FINANCE (BANKING, REVENUE AND 

INSURANCE) (SHRI R. JANARTHANAN): 

(a) Yes Sir. 

(b) and (c) The pensioners' demand in 

regard to medical allowance has been 

accepted by the Government. Medical 

allowance @100/- per month has been granted 

w.e.f. 1.12.1997 to the pcnsion-eryfamily 

pensioners residing in areas not covered by 

Central Government Health Scheme and 

corresponding health schemes administered by 

other Ministries/ Departments for their retired 

employees for meeting expenditure on day-to-

day medical expenses that do not require 

hospitalisation. The demands relating to leave 

travel concession facilities for pensioners have 

been considered, but it has not been found 

possible to accept these demand. 

CBI   Enquiry   into   multi-crorc   Central 

Subsidy Scandal 

3307. DR. ARUN KUMAR SARMA: Will 

the Prime Minister be pleased to state: 

(a) whether a CBI enquiry into multi- 
crore Central subsidy scandal on Janata 
Cloth by Brahmaputra Valley Regional 
Weaver Cooperative Society Ltd. in 
Assam was initiated during 1991-92; 

(b) if so, the details of the amount 

involved, persons found responsible, number 

of fake societies detected and responsibility 

fixed on persons involved in this scandal; 

(c) whether CBI has chargesheeted those 

persons found responsible and properties 

disproportionate to their known sources of 

income were attached; 

(d) if so, the details thereof; and 

(e) if not, the reasons for delay and the 

time by which an action is likely to be 

initiated by Government? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND THE 

MINISTER OF STATE IN THE MINISTRY 

OF FINANCE (BANKING, REVENUE 

AND INSURANCE) (SHRI R. 

JANARTHANAN): (a) No such enquiry was 

initiated by CBI during 1991-92. However, a 

case viz. RC. 6(S)/94-SIU. VIII was 

registered in this regard on 27.6,1994 in SIU. 

VIII Branch of CBI on receipt of a complaint 

from the State Government of Assam. 

(b) The case was registered on the 

allegation that during the period 1989—92 an 

amount of Rs. 12 crores (approx.) was 

claimed by M/s Brahmaputra Valley Regional 

Weaver Cooperative Society Ltd., Ambari, 

Guwahati on the basis of bogus documents of 

production and sale of Janata Cloth. As ihe 

case is under investigation, disclosure of 

details will not be appropriate. 

(c) No Sir. The case is still under 

investigation. 

(d) Docs not arise. 

(e) A specific time frame for 

completion of the investigation can not 

be made at present, as the delay in 

completion of investigations is mainly 

because of the voluminous documents 

involved, the large number of witnesses 

to be examined and the far flung terrorist 

infested areas of Assam where 

investigations have to be carried out. 

Discipline   and   punctuality   in   Central 

Government Qfliccs 

3308. SHRI GHUFRAN AZAM: Will the 

PRIME MINISTER be pleased to state: 

(a) whether the puncutality and 

discipline^ are not observed by employees 

working in various Central Government 

offices located at Delhi/New Delhi; 

(b) if so, whether Government have 

formulated any plans to effectively 

implement the discipline and punctuality 


